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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 521/2025

IN THE MATTER OF:
VARUN GULATI ...APPLICANT
VERSUS
DELHI POLLUTION CONTROL COMMITTEE $ ORS
...RESPONDENTS
N.D.O.H- 16.01.2026
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2. | Annexure A-1: Copy of the Store Handling

and taking over Document (Colly) o
3 Proof of service 7
RESPONDENT NO.3/ DDA
THROUGH &W/
PRABHSAHAY KAUR
STANDING COUNSEL DDA

Ch. No. 184, Block I1, Delhi High Court

Place: New Delhi Enrol No. : D/737/2008

Date: 15.01.2026 Ph. 8800695709
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BEFORE THE NATIONAL GREEN TRIBUNAL, pRINCIPAL BENCH, NEW DELH]

ORIGINAL APPLICATION NO. 521/2025

IN THE MATTER OF:

VARUN GULATI ...APPLICANT
VERSUS

DELHI POLLUTION CONTROL COMMITTEE & ORS.
RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3/ DELHI DEVELOPMENT

AUTHORITY. TS .

MOST RESPECTFULLY SH/G ‘ (m{ ] \

L Muyuly Di~ive | g/ ézdsabouqt rg'f_?'years
currently posted as i 4 Vlkas Sadan? TI\‘IA“ }\)Ie“(‘)vfl?(?lhl do hereby
solemnly affirm and state as undf; < @) \ ?‘,‘ \ 'g,';_/. '

e

1. That, I am duly authorised and\ogpet to affirm the present aﬂ'{davnt on behalf of
Respondent No. 3/ DDA, and as such I am well-acquainted with the facts and
circumstances of the present case.

2. That, the present affidavit is being filed to put on record the stand of the Answering
Respondent in the above-captioned Matter. The Answering Respondent reserves the right to
file an Affidavit, as and when required or directed by this Hon’ble Court.

3. That the Answering Respondent handed over the land in question to the Respondent
No.2/Municipal Corporation of Delhi (MCD) on 17.09.2020. This transfer was duly

~ recorded in the official records of the Answering Respondent, specifically within the

relevant store handling file. A Copy of the handing over and taking over document dated

17.09.2020 of the land in question from the Answering Respondent to the Respondent

No.2/MCD is anﬁ@m@as Annexure Al (Colly)

_- 4. That the Regpeade the competent authority for taking any action on the
~ land in qugfstiof. = - -ay
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5. That
the Delhi D
evelopment A i
an.d Statutory provisions goI:/er:‘thomy has at all times acted in accordance with due
] ¥1th this Hon'ble Tribunal in ing land management and transfers, and is fully coopprocess
. That the 1€ present matt ’ el'ating
present affidavit i B
1davit is bona-fide and filed in the interest of justi
st of justice.
VER \\A.O\.WM’
—_— : DEPONENT
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1ed at New Delhi on this \ 5 JM}} 23‘26
affi SM = T of J
y of January, 2026, that the contents of the abo
ve
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position of law. Nothing material has be:l, “lthe pests of
concealed therefrom
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TRUE TRANSLATED COPY

Subject: Regarding handing over the green belt (park) adjoining the mosque in
Sector-16, Rohini to Construction Department, Division-4,

1077/DDH/12

17/09/2020

To
The Deputy Commissioner
In Sector-16, Rohini, there is a green belt (park) adjoining the mosque, having an
area of 0.70 acres. For the last 20 years, a Junior Engineer’s store/office has been
functioning on this green belt. Since this land is recorded as a green belt in the
official records, the Delhi Development Authority handed over this green belt to
the Delhi Municipal Corporation, Horticulture Department, on 16.06.2017.
As a Junior Engineer’s store/office is operating on the entire green belt, it is
requested that this green belt be handed over to Construction Department,
Division-4 for public interest services, as no horticulture-related work is being
carried out on this land.
Therefore, it is respectfully requested that permission be granted in public interest
to hand over the above-mentioned green belt to Construction Department,
Division-4.
--SD--
Date: 23/05/2017
Deputy Director (Horticulture)
Rohini Area
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M Gmall Prabhsahay Kaur <sahayk@gmail.com>

Advance Service of affidavit filed Respondent No.3/DDA in OA No. 521/2025 titled
'Varun Gulati vs DPCC & Ors.

1 message

Prabhsahay Kaur <sahayk@gmail.com> Thu, Jan 15, 2026 at 11:36 AM
To: Mansi Chahal <mansichahal104@gmail.com>

Sir/Ma'am,

Please find attached the Affidavit being filed by the Respondent No.3/DDA in OA No. 521/2025 titled 'Varun Gulati vs
DPCC & Ors.

This mail would be deemed as an Advance Service as per the Rules.
Request you to acknowledge the same

Regards,
Office of Adv. Prabhsahay Kaur,
Standing Counsel, DDA

Regards

Prabhsahay Kaur

Advocate

Phone: 98101-58581, 23387441

Off: L-24, 2nd Floor, Hauz Khas Enclave, New Delhi 110016
Chamber: 184, Block 2, Delhi High Court, New Delhi-03

E Affi. varun gulati FINAL_OCR.pdf
3436K


https://mail.google.com/mail/u/0/?ui=2&ik=e734c15f08&view=att&th=19bc0436d0e36d7c&attid=0.1&disp=attd&realattid=f_mkf1opwi0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=e734c15f08&view=att&th=19bc0436d0e36d7c&attid=0.1&disp=attd&realattid=f_mkf1opwi0&safe=1&zw
Lenovo
Type Writer
7



	INDEX
	Affidavit on behalf of Respondent No.3/ Delhi Development Authority. (pg no. 1--2)
	Annexure A-1: Copy of the Store Handling and taking over Document (Colly) along with translated copy (PG NO. 3--6)
	Proof of service (pg no. 07)

